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1./ 6.11,96. Shri S.N. Tiuwary, the counsel for the applicsnt .

-~

Heard, 4dm1t. ISSUB notices to the respondents
dendy- Wo - to file their W/S within four weeks. Rejeinder, if any,
4 /" . >-x .

\kv&-%*f:f(ﬁ, .| may.be filed within tuo wesks thereafter. Requisites

@ ( . N . . . . ) ]
g(ﬂ.m\ ';m”:"* to be filed within one wesk from today. List it on
L VORTD I o ’ : S ' E ' i

fsfk;zﬁf? ‘LLE‘ 24.12.96 before the Begistrar F0r¥complatien f pleadins.
R ‘1 “ e ) o v * ¢ , .
R coe \WXW
/ees/ . (K.U. T ~ "(V.N. Mehrotra)
- Menber (A) S Vice-chairman
2./.24;12.36. Notices to the respondehté No. 1 to 5 have ‘been

served to the Sr. Standing Counsel for the respondents.,-
. T .
'W/S has ‘not, been filed. List this case on 10.2.97 for
o /eBs/ ~ (m.L. Paswan)
‘ o | _ . Registrar I/C.

W/S.

3/10,2.1997 None for the parties. W/s has not been

' filed as yet. Put up on 6.3.1997 foring W/S:Q |
, : ? 97 for g WS,

MBS, - I T Dy.registrar I/c



| ‘ | ', : N,/‘
4/6,3, 1997 The learned counsel for the applicant
| " is present, None for the respondents. W/s has
not yet been filed., Put wup on 17. 4.1907 for
filing W/s. ‘ -~

| | . . - (#s5.P.8inha )
MPS ;- : / v _ . Dy.Registrar I/c’

13
1

5/7 .4.1997 ‘ The learned counsel for the applicent is
| present. None for the respondents W}shas not

yet been filed, Put up on 16, 5. 1997 :Eor fllmg
W/s as a last chance. - i

@ﬁ\
o , - ( .Sinha )
MDS., ‘ . g } Dy.Reclstrdr I/c
6/16.5.1997 ‘ The 1 earned counsel for the applicant is

present, None for the respondents. No W/s hé's yet.
been filed though suf ficient time .was glven

therefore, In the circumstances, let it ;;be listed

tefore the Hon'ble Bench for direct

on_3C, 5,.997.

' . s ( S¥P.Sinha )
MPS, A o , ' ~ Dy. Registrar 1/é

7/30,05, 97 List on 13,07.1997 for aamission

. | . / (Vv .NeMehrotra)
SKJ - . ' o -vice-Chaiman
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........ o e -ee +=+ Application No.... UA 26 /96 wor eeee 199 MDaiir (ies e vemr aenr vees vone vee

ADDHCANL (S) cae oot weee cru ee wve e oo oo veue e oe | RESPODAENT (S) s
Advocate for ApplCant (s) ... ... ww eors con e wes . Advocate for Respendent () ... oo oo o ol

Note of Resisfry o . Orders of the Tribunal
|
8 : 3 ‘ .
o Written statement has not been fileds
1407097 _ ‘ o ) oo ‘
| Four Geeks) time 'is allowed for filing written
N~ N ._statement, Rejoinder may be filed two weeks
:';;f” thereafter, .L;ép“on 2,9,97 for direction,
A LS C (V.N. Mehrotra)
Vice-Chairman
9/02,09197 W/s has not been filed so far. Four we«ks

- further time' is allowed for the same. kejoinder may be
filed within two weeks thereafter. List for direction on

S L ’, .0501:‘.019970 ‘{ < e . N \...

| W
_ o IR I (Y .N.Mehrotra)
SK Lo A ] . Vice-Chairman

10./ 5;11.97. T W/S not filed so far. Four wesks further time

is allowsd for the same. Rejoinder may be filed within

two weeks thereafter. List-it on. 13.1.98 zglvijj?ction.

/eesyr " (V.N. Mehrotra)
1M1./ 13.1.98. W/S not filed so far. Four ueek‘s{1 3?%?3%‘??%e is

allowed for the samel Rejoinder may be filed within tuwo

o < A
i

weeks thereafter. List it on 19.3.98 for dirqiiion.
\1

/ceg/ . | ‘ | .~ (V.N. Mehrotra)

Vice-chairman
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12/19.3.98 . List on 1.6.98 for direction.

( L.R.K,Prasad )
SKS

Member (A)
¥ - R T S o ) : Vol "vi
13/1.6.98 ., Counsel for the . Respondents prays :
.. for time . Two weeks* further time is allowed
e ewow o ito)-file WS Rejoiﬁ&éf,'if"ény, be fileqd,

within three weeks thereafter, List on 1st

- September, 1998 for direction.

. LT o \

S - ( L.RK. Prasad ) | ( V.N, throtra )
8SKS IR Member (A} Vice-Chairman
14./ 1.9.98, -Shri K.P, Mishra, the counsel for the applicant: °

W/S not filed so far. Four weeks further time is

[#

allowed for the sama. Réjoinder may be filed within three .

- weeks thereafter. List if on 27.11.98 for direction,

D g

/css/ . ,(L.R.K. Prasad) . = - - g (VeN. Mehrotra)

Member (A) Vice-chairman
15./ 27.11.98. ~ Shri S.N. Tiwary, the counsel for the applicant.

W/S not filed so far. Shri V.M.K. Sinha statas

VO}Q»%&LQLQ that W/S has already besn filed.vHDuavar, it is not on

. record. The office is directed.to check up. and place the
BN ‘6“2.‘6? 8/! .

: same on Kiir record, if filed. As the case was admitted
DI in 96, list it on 4.3.99 for hearing. o
,_J:—B—”-‘_—J = w’\/’d’/ P\—(@/

/ces/ (LAKSHMAN JHA) ‘ (L.R.K. PRASAD)
MEMBER (3) MEMBER (A) ’
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Note of Resistry | . . ' ' Orders of the Tribunal B
, — i
0A - 263/96
"16./ B.3.99, N Shrl 5. N. Tluary, the counsel f‘or the applicant

-t

List it on 18.5.99 for hearlng as prayed for.

,'J . Lo T -;_.- . . . . H W\/& l\}_{_@g
T opes/  (LAKSHMAN JHA) L.R.K. RASAD)
B MEMBER (J) B MEMBER (A)
e |

For want of timeLhearing is adjourned

| (to 13.08.1999, — s
(S.Na%

17/18,05.99

SKJ Member(A)  Vice-Chairman
18/13,08.99 For want of time, the hearing is |
, . adjoupned to 24.09,1999, 4ﬁv’X’
' (L.Hningddana) 5 Narayan}
- : S KJ Member (A) Vice-Cha irman

For Qant of time, list it on 29.10.39 for hearing.

Ycas/ /lAgg—K;INLLIANA) ' (s. NAﬁE;;;S

MEMBER (A) - VICE=-CHAIRMAN

i
19./ 24.9.99. ‘ | ‘
i

20/29.10,99 For want of time, the heafing is adjoumed

to 17,12,1999, . éﬁ//

: (L. Hirg liana) (s.Narayan)
CSKJ Member (A) v ice~Chaiman
XEARGAK % , _
$1/17.,12,99 For want of tlme, the hearing is adjournad
{ 28.01,2000. f S
(L¥rming liana) ‘ ’ (So%;gyﬁn) ‘
Menber(A) : Vice-~Chai man




22/28.1,2000

MES,

123/31.1.2000

sh. 5.K

2 &
P R
# ,\\

Shri S, N,Tivary, ceunsel for the applicant,

A2 D,B. is neot available. list it fer

hearing on 31.1 2000. i 7__\/@%

; .~ (L.reK.Prassd )
Member (A)

‘I‘iwafy, counsel for the applicarit.
sh. s.C.Jha, ASC, for the respondents.

- gh. Tiwary states that during the pendency

gf %218 iop the &fllefs havé*lﬁeadg\i&apen ree E ; ‘ 1
. w-ui— aln !E‘<§ :gw :

In/vViey of the mcttter . this ©0A is dlsposed o)
accordingly. FL ' ; ‘ (

. - ’ A ‘ ‘ '
(L.JHA) | (L.R.K.PRASAD)
MEMBER (J) | MEMBER(A) .\‘
N



